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~the brief$ shall be placed before the Registrar for

O.A.: 40/96

sﬁn‘ble Mr, N.Sahu, Member (a)

The office adviseéthat this application

is not in proper form. Defects shall be remedied and .
.

pietion—ofrecerds, List this case on 16.02.1996,

%ﬁ@a~ég:3%1'

R TR

 4/30. 4.96 .
v ~;
i
L- - 8KS
5/14.5.1996
N
N
:

‘MBS,

(N, Sahu)
Member (A)
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Shri M.L.Paswan, Rsgistrar Incharge
Defects in col. nos. 17,21 & 22 of the

not
scrutiny report have/been removed. The learned

' - counsel for the  applicant is directed to remove

the defects. Fix on 14.5.96 for removing the defects.
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( M.L,Rasvan } _
.Registrar Incharge

‘Mr. M, L.Paswan, Registrar I/c

Defects have not yet been removed. The
lea#ned counsel for the applicant is directed to

remove the defects by 3.6.1996 without fail,
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( M, L,Paswan )
- Registrar 1/c
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M,L,Paswan, Registrar IL/c

Nobody is present on behalf of.
applicant. Defects ‘have not been removed.
A rned counsel for the applicant 1s1
rected to remove the defects, List{on
.7.96 for remov1ng the defects. i
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( M,L,E&sw#n )
Registrar I/c
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Nobody is present on behalf of the
1nt Defects noted under ‘items nos .| 1 7 21

of the scrutiny‘report have not beon removed

» The defects be removed. List on 8j8.96 fofi
i \

1g the defects. ' é;L

( M.L.Pasdan )
Registraﬁ I/c

Sri M.L.Ehswan, Registrar I/c ‘; - | L@
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11/21,11.96
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12/11.12.1996

List on 11.12.,1996 for remw al of defects as « last chance.

last chcnce was glven. However, one more chance is

F’PS'

given for removcl of defects. Put up on 3.1,1998,

Nobody is present on behjylf of the applicanti
Defects noted under items nos.1,7.21 and 22 of the

scrutiny report have not been removed as yet., The
defects be removed, List en 18.9,96 for removing the

detects.
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for Dy,Registrar.

sri. S. P, Sinha, Dy. Registrar 1/C
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The learned counsel for the applicant is absent,

Let 23. 10 96 be fixed for removal of defects.
d33,£k

S. P, Sinha )
Dy. Registrar I/C

None is prasent on hbehalf of the ap plicant.

"Defects hdve not been removed. List 1t on 15.11.96

For r=mov1no defacts.

(M.L:. Paguan)

.Oy. Renistrar.,

* 8o ‘far defects have not been removed.

Y

(M.L.Paswan)
R€gistrar I/c

The ledrned counselfor the appllcant is

dbsent Defects hcve not ‘been removed as yet.althoﬁgh
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( M.L.Paswan )
Registrar I/c




- Nope for the applicint. Defects have not N

13/3.1.1997
been r.mcpvecz .«.Lthouqh lést chunce wWa S given, However,

¢ ch&énce is given to the dpplicant to rcmove
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f:he defects. Put up on 12, 2.1997.
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MES. \ D Regi trér I/c
14/12 2 1997 Defects as’point'ed'ouﬁ by the ofEice' 4 __
undeLitem no.1,7,21 and 22 . of the scr\.nl:liny .’?
repol h‘éve not been removed as yet in jp’iteof
nt. In the

c-irchstances, let it be pléced before fhe Hon'ble

Bench for direction on 20.2.1997.
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( S.pP.Sinha )
Dy.Registrar I/c
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15,/ 20.2. 9“;7. Defacts not removed so far., Two weeks further ~y
ime is allowed for the same, List it -+ 11.3.97

or further direction.,
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Vice~chairman

none for the applicant.

16/11 Ooe9'7 | |
pefects have not been removed by

the applicaut

so|far thoujh 'sufficiert time was given therefo e,

The V.4, is accordirgly aismissed for rflo\n/

.prl:secution. _ \3\4\%\}\“\‘\
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